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1 11.7.96 Heard Shri Mnoj Momahty, learned @ﬂ
counsel for the petitioner. He will g‘ile%é" M’LL\L\«,
@ petition for conBiondtion of delay. ' mg
Call e @ Y q @ vl
on 25 7 1996 &)v\.&\,dr\/vv"t\‘——‘ ' e A
| MEMEER (ADMIN ISTRAT IVE sy
: S ) (’_%\/
2 25.7.96 Counsel for the applicant™supposed to
file an application for condonation of delaly.
No such application has been filed. Cne | |8
more chance is given, Call on 7.8.199. Y

oy v

MuMBER (ADMINISTRAT IVE )

3 [7.8.96 Applicant wants to file a petition /\/EE/D()
‘ e

for condonatien Of delay. He wants three |
weeks' time. Adjourned to 22.8.1996. f\;)e\\n\b}“m
N —— ON\ ‘?\\\\V\Q‘ﬂ‘\
MEMBER (ADMINISTRAT IVE) TN RN
4 22.8.96 Two weeks' time prayed for is allowed |tohdV} - MO
file petition for condomation o &delny- TS n-Aab Ssbx
QiU ' .
Mz MERR (ADMINISTRATIVE) [0S B4 ey
S 9.9.96 Shri N «Rout on behalf of Shri l"Enoj%
Kumar M 5 U\\/\ el
r Mohanty states that condonation of de laly
Petition has been filed. He requests for a
short adjournment. Adjourned ta 11.9.1996. Tox o o LD
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6 1 11-9-96 Heard Shri M.K.Mohanty,learned l‘ L AN Ky ‘Wﬂ"s |
‘ 1

ce Ao ad\ien oY
icounsel for the applicant, on the petition dQ.\WA oL \W\\\o\'\

5
ifor condonation of oelay (MA 600/96) . J@i/ R ot

{ jThe favts are that by a notification :li‘

R 1

; Adated 15.6.,1996 there was a proposal to S;Q‘S 0\‘3 “3\2,5\“5\,4
Eprepare a waiting list of daily rated 5)\)\0\\& QJ)\\S’G TR
,‘c asual monsoon petrolmen for engagement ay B ok N\ bk
Ein future on Khadagpur Division under AN
different P.W.Is. for a period upto three ‘iiﬁgzl— & v\

fmonths. The.eligibility was confined to

\
‘\:sons Oof Groups 'C' and 'D'. staff, The \
applicant is the son of a Group 'D' staff. \.
By annexure-3, it is stated that the ‘
applicant was in the 7th position hfixxkex
gin the list of candidates, Later on the

‘applicant came to know. vide para-2 of

: /Annexure-3 that he had to join at Rupsa

hand report to P.W.I.,Rupsa under Kharagpur

R

( a‘,.);LVJ_SLQn. It is stated that P.W.I.,Rupsa

r€=Fuscd to accept his joining reooLt on the

allegea ground that his surname is 'Das' and

ot 'Nayak'. Learned counsel for the applicant

’.ZBT e

) gtates that he tried to disabuse this lmpress1$n

:§.n the minds of the appointing authorities by

1

i
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4 ) - .

i £1 ling relevant evidence to prove that althougr{
1

y

| *u.s name was Abhaya I\umar Das, he was son of |

e

i Laxmidhar Nayak. He .stated that he waited for ai‘u

‘ i
pppointment order and in 1995, he states that tk‘}e
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l
| list was exhausted and thereafter he madj a
|
representation (Annexure-8) to the Senioﬁ
‘ Divisional Personnel ufficer. Learned couhsel
states that Respondent No,3, Senior DlVllenal
Manager(P) is the same person as Senior Dﬁvisional
Personnel Officer.This representation has| not
& been disposed of. This Original Applicatipn

o o —

can be disposed of by issuing 4 simple difection

to Respondent No.,3, Respondent No.3 is actordingly

directed to dispose of the representation

under Annexure-8 within a period of four weeks

from the date of receipt of copy of this brder.

Respondent No.3 shall afford an opportunity of

being heard to the applicant and/or his c@unsel

before disposing of the representation. Tbe

representation shall be disposed of by a reasoned

and speaking order. With this, the applicgtion

is disposed of,
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